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HON'BLE MR. A.K. GAUR, MEMBER- J.

REVIEW APPLICATION NO. 52 OF 2008

Keshav Prasad Simgh, 8/o Late Acchaibar Singh, Rje Village and Pﬂntr-
Mangitpur, District- Azamgarh.

oo JApphicant

1. Umon of India through the Secretary, Minis ry of Communication,
Department of Post, Dak Bhawan, Sansad Marg. New Delhi.

[ IJLiL"h]

5 4 The Senior Superintendent of Post Offic e, Azamgarh.
< 38 The Senior Post Master. Azamgarh Head Office,
4. The Inspector Post Azamgarh West Division, Azamgarh, : ,
s eneens e s RESPOTIA EREE '
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@ ORIGINAL APPLICATION NO. 1100 OF 2007
¥
Keshav Prasad Singh - Apphicant.
VERSU ,
Uﬂ!u.!] of india and others T e
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Counsel for the Review Applicant: Sy

\Luumar Srivastava
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2: A bare perusal of the order dated 04.09.2008 and the 8 un

taken by the applicant in his Reviesw Application, | do not find
Justifiable ground to review the order as the scope of review is ﬁ';y

limited, if the order sulfers from error apparent on the face of record or

the mistake crept in the order is very glaring. The said order dated
04.09.2008 has been passed after hearing learned counsel for the parties
on merits. Hon'ble Supreme Court in catena of Judgments 2008 Vol 3
(Supreme) page 460, J T 2001(7) 8C page 564, 2008 Vol. 4 8CC 741.
Board of Control for Cricket in India Vs. Netaji Cricket Club and
2007 [2) Scale page 129- Andhea Pradesh State Road Transport
Corporation Vs. Abdul Karim] has held that the review application
cannot be lightly entertained. It should be ente tained only when there

are mantest error cor DL up in [1e jUagment resuitimg miscat riage ol

_ill‘:iti:"r."'._

3. Having carvefully seen the record and eview Application, I am of

the considered view that the grounds taken bv the applicant in the

instant Review Application are not tenable in law. Th grounds taken in
the Review Application ay vholl i e garb of
review, the applicant has mad - attempt to reopen and reargue the
whole matter, In th grau POW el : _ , 11e ITribunal cannof sit in
appeal or act as Appella ourt. The grounds taken in the Raview

Application does not come 1 ithin the purview herefore, the
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